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CENTRAL AD1INISTRAT1VE TRIBUNAL 
CALCUTTA BENCH 

No.0.A.24 of 1996 

Date of DrIer : 7.41.1 1998 

Present : Hon'ble PIr.3ustice S.N.11allick,Vice—Charman. 

Honb1e 1r.S.Dasgupta, Alministrative MeLer. 

5HYAtAL GH0SH & DRS# 

Vs. 

UN IiJN LW INDIA & ORS. 
(s.E.RA ILLJAY) 

For the applicants : 	1r.P.K.Banlopalhyay, counsel. 

For the responlents : Plr.5.Choulhjry, cainsel. 

Q R DE R 

At the time of hearing, ll.counsel appearing for the 

petitioners submits that he has been instructel by his clients 

not to proceed with the application as his clients want to 
withdraw the said case. 	

I 

It appears that most of the petitioners had filed B.A. 

No.1366 of 1994 in this Tribunal which was dismissed 4 merits 
on 27.10.1995. In the said original application, similar 

reliefs were prayed a prayed in the present One. Unde the 

' circumstances, the resent application is barred by principles 

of resjudicata and a such it is dismissed, but uithou passing 
any order as to cOt in VICU of the sentiments expresad by 
the ld.counsel appearing for the petitioners. 	

I 
The letter of the petitioner no.19 Shyamal Ghosh ate 

3.4.1998 produced by 	.1.K.8andopadhyay, be kept with the 
record. 

(S.Dasgupta) 	 (S.N.r1allick 11 Administrative t9ember 	 Vice—Chajrmall  

r.s. 
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U airi N.K.$anayopdiy Mio*te. 

2) 8t* Sidisha lQerje.(?erjie) Advocate 

keferece :. O.A. 24 of 196 

yantaI 	: Chosh V$o* U I &Or. 

De 3ir 

With refereixe to your iettet dated .2S93,9 
reVesting M to take bk ny case, in view of the Ho9ble 

Court"S obaervatjoon 24.03.98 and your,  enquiry from \the 

'registry, I am to infotrn you that I wish to Withdrawmy 

ase. Kindly, take - essarr - 	and, infrt me. tip  

Tours faithfully,' 
3 1' 
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